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Record of Proceedings

During the hearing, the learned counsel for the Petitioner and the learned Senior
counsel for the Respondents HPPC & Rajasthan Discoms made preliminary submissions
in the matter. However, due to paucity of time, the arguments could not be completed.

2. The learned counsel for Respondent TPDDL submitted that it has filed its written
submissions on maintainability of the Petition. He, however, prayed for grant of time to
file its response to the written submissions of the Petitioner, if any.
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3. By consent of the parties, the Commission directed the Petitioner to file its written
submissions (on admissibility and on merits), including its claims for compensation, along
with relevant documents and calculations, on or before 30.12.2022, after serving copy on
the Respondents. The Respondents are permitted to file their response to the same, on
or before 16.1.2023, after serving copy to the Petitioner.

4  Accordingly, the Commission, adjourned the hearing. Matter remains Part-heard. The
Petition shall be listed for hearing on admissibility and on merits, on 7.2.2023. The parties
shall ensure that the submissions are completed within the due dates mentioned.

By order of the Commission
Sd/-

(B. Sreekumar)
Joint Chief (Law)
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